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note, a written directive, to the eleven Naga MLAs
in Manipur asking them to resign, and that was on©
of the main causes for imposing the President's
rule in Manipur. But, in this Kuki and Naga villages
mutual killings are still going on in this way. Since
Manipur is under the President's rule, my humble
request to the Home Ministry is that it should be a
little more active in finding a solution and putting an
end to these killings. I  am suspicious if the
Government thinks "There be a war of attrition."
Let the Nagas also feel fed-up, set the Kukis also feel
fed-up." Not only the Manipur Government, even the
Home Ministry is not serious about  solving this
Kuki-Naga feud and anutual killings. Only the other
day, we found a press-report that an
underground organisation was doing relief work.
They were distributing milk powder to the
Anganwardi workers centres and they were giving
money to the relief camps of the Kuki-Naga tribals.
Where have the monies gone? Some 23 lakhs of
rupees of the Social Welfare Department in
Manipur were involved. But this underground
organisation demanded from those smugglers,
businessmen, to return the money. The
Government of Manipur has not asked them to return
the money. It has not punished the corrupt officials.
Only these underground organisations are doing some
better work in the sense that they are demanding from
those people to return the money stolen from the
Government Department. Approximately Rs.
22,870001- were returned by those corrupt
businessmen, smugglers, to the underground
organisations. With that money, they are
distributing milk powder  and they are giving some
money to the relief camp.

I would like to draw the attention of the Horn;
Ministry to the fact that in the form of
compensation only Rs. 20,000/- are awarded to the
next kith and kin of the deceased, but in other parts
of the country,. Rs, 1 lakh, if not two lakhs, are
awarded. Why % this discrimination against the
people of Manipur? of course the people of
Manipur are" poor. There is no doubt about if.
But
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while providing compensation to th© next kith and
kin of the killed persons, they should be treated
equally with other in the rest of the country. Why
are they not provided Rs. 1 lakh? Why should only
Rs; 20,000/- be provided to the next kith and kin of
the killed ones? Such sort of this is there. I request
you, Madam, and also the Government of India
that a serious attempt should be made to improve
the law and order situation in Manipur. With these
words, I wind up. Thank you, Madam.

Dacoity in Tamil Nadu Express

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam Deputy Chairperson, I want
to raise an important issue. The day before
yesterday, in the Tamil Nadu Express a dacoity
took place. Madam, you know that thaft is different
from dacoity. Twelve daciots boarded the general
compartment next to the Guard. They snatched
jewellery, cash and valuables worth Rs. 2 lakhs,
according fo the press-report. This dacoity took
place in the Tamil Nadu Express the day before
yesterday between Itarcy and Hoshangabad Madam,
afer snatching the valuables from the train-
passengers they made an escape by pulling the
emergency chain near the Pawar Khada Station
Madam, what had happened was that 12 people
entered the compartment at gun point snatched
away the valuables. Not a single person was
arrested the CRPF or the RPF.

THE DEPUTY CHAIRMAN: Mr.
Virumbi, you want to say something about the
Railways. Mr. Muthumani, Mr Satish Pradhan and
Dr. Raj Kumar also want to say something about
the Railways. All the four people want to speak
about some accident of some other problem in the
Railways, The Minister is going fo make a
statement today on the recent railway accident in
Andhra Pradesh, not the past one which we have
discussed. What I suggest is that when the Minister
is here, at that point of time, you raise your points
so that at least you will get an answer.
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Shri S. Viduthalai Virumbi)

Now Ihave  Special Mentions here. What will
happen if everybody speaks at such a great length?
Then the right of other Members will be curtailed. I
am speaking on behalf of those Members. It does not
matter to me. So, I would like you to be brief now.
You mention it and then you ask of  the Minister

when he comes. Mention it briefly.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, regarding this dacoity, no
been issued by the Railway Department. The
Railway  Department has not at, all issued any Press
statement. Therefore, I request, through you, Madam,
that, firstly, the Government should take immediate
action regard. Secondly, I want a
categorical assurance from the Government that
such a type of dacoity would not take place
hereafter. Thirdly, I want a statement from the
hon. Minister on what has happened and what
action the Government proposes to take. In all the
northbound trains, whether it is from Trivandrum
or from Madras or from Bangalore, when they cross
Andhra Pradesh and reach Madhya Pradesh, itis a re-
gular affair. Therefore, I, once again, request,
through you, Madam, that  the Government shouM
take it as a serious matter and see to it that it does not
happen hereafter.

statement has

in this

SHRI S. MUTHU MANI (Tamil Nadu): T am
also associating myself with what Mr. Virumbi
has said.

THE DEPUTY CHAIRMAN: You
associate and please  raise your points when the

Minister is here.

SHRI S. MUTHU MANI: Only one point.
Madam. Nowadays, people are afraid to travel in
the trains without any police protection. So, through
you Madam. I want to convey my feelings to the
Centre that it is high time that the Centre came
forward with a statement with regard to its
proposals to curb such kinds of dacoities and offen-
ces In the trains.
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THE DEPUTY CHAIRMAN: Dr. Rajkumar,
your name is not listed hero. The Minister is
making a statement on the same subject.

DR. ALLADI P. RAJKUMAR (Andhra
Pradesh): I will make my points very briefly, Madam.
The people of Andhra Pradesh have not even recovered
from the shock of the recent Bibi-nagar train accident.
Last night another train accident occured in Balanagar
in Mahboobnagar district of Andhra Pradesh, where
14 people died at an unmanned level crossing. If
these accidents are going  on, what will be the fate of
the people of Andhra Pradesh I have requested the
Railway Minister yesterday evening also to do a
survey of the unmanned level crossings and to rectify
them and to see to it that  the level crossings are
properly manned.

The other point, Madam, is that they are wanting
an ex-gratia payment of Rs. 2,000. Today Rs. 2,000
is not sufficient even for cremation. Rupees two
thousand will not be sufficient for cremating a body.
I would request the hon. Railway Minister as well as
the hon. Prime Minister, who hails from the State, to
consider giving an ex-gratia payment of at least Rs.
1 lakh to kith and kin of the dead or injured and to
provide a job to at least one member of each family
on humanitarian grounds.

SHRI S. T ATP AL REDDY (Andhra Pradesh!:
Madam, it is my painful duty to associate myself
with what Dr. Rajkumar has said. The accident of
last night took place in my own native district,
Mahboobnagar, and I am really shocked. There are
thousands of unmanned level crossings. So. I don't
know whether our Government can take care of all
of them. In the meantime, I: suggest that the Railway
Department should undertake a popular awareness
campaign about this pro-blem. The Railway
It should
also reconsider about the pettiness of amount in ex-

Department has done nothing about it.

gratia payment.
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SHRI K. HANU MANTHAPPA (Kar-natake):
luw&un, my point is about ths payment of
compensation. Madam, the Railway Dapartment
feels that if they are guilty, they should pay
compensation. This kind of an attitude has to be
changed. Lives lost in other accident are equal to
the lies lost in a railway accident. So, ths Railway
Department should not make it a prestige issue.
The Govemment should come out with a package.
Some way has to be found to compensate for the
lost lives. In the case of other accidents, the
Government pays compensation very liberally, but
not in railway acidents. Sometimes the Railway De
partment s not responsible for accidents. But come

way has to be found (IntarinlionsQ.

SHRI S. JAIPAL REDDY: Thy are also
esprrisible. They hae failed to... (Interuptions).

OF. AILADI P. RAJKUMAR: Madam, the
Railway Minister should visit the spot and order a
judicial inquiry. Two acci-dents have occurred. I
would like to request the Railway Minister to visit
immediately that spot and order a judicial inquiry

then and there.

THE DEPUTY CHAIRMAN: I repeat that the
Railway Minister is going to make a statement in

the evening in the House.
SHRIS. JAIPAL REDDY: When?

THE DEPUTY CHAIRMAN: Mr Balram Jikhar
has to make a statement at 5 p.m. After this
statement the Railway Mini iter will make his
statement. He will come here after 5.30 p.m. Please
put hese question to him. I am sure he will be able
to tell you what he has to say.
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